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O R D E R 
 

30.01.2020  Learned Counsel for the Appellant seeks time stating that the 

Respondent No. 1- Financial Creditor has already filed Application before the 

Adjudicating Authority under Rule-11 of NCLT Rules, 2016 for withdrawal of 

Application under Section 7 Insolvency and Bankruptcy Code, 2016. It is stated 

that till now Committee of Creditors has not been constituted and the Application 

for withdrawal is coming up before NCLT, New Delhi today itself.  

 List the Appeal as ‘fresh’ case on 3rd February, 2020. 
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